
V

Central Administrative Tribunal, Pfciocipal Bench

Qri-ainal Application-No, 1 915-^f ■ l??6

Msw...Delhi,. this the 1st day^.of August,2000

^Hon'.ble Mr S._;, R.-.Adige,^,.Vice. ChairmaaiiCA)
s  Hon2 ble Mr. Kuldip.Singh,Member CJ)
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Shr i.. Yashwai'it Singh. Rawat,,... .
.. S ! o._„,S h cjL-C.h a ride r, .,.S ingh Ra wa t-
.R/o, A/M-7,1.ndrapuram,..,-.,-,-

CEy ...Advocate - Shri A..,K.Eehra) • • ;

«.-«■--r-.-Versusi-,-.: .--f.
I'

...--■Union of India.-through -t-

_J.,vJhe.. Secretary,
Oeptts of Culture ^ \

^ ..iliaistr y of Human Resource »Development
tri Bhawan -i ■ -

;  :.N6W. Delhi-- ! .

2.The Director General
.„„^Archeological .Survey of India ..
...... Jan path, New Delhi - -

.3 k Shri Bhupesh; Jos hi ,r
-  Works Assistant-II ' '

Office .of the Director General
Archeological Survey of India ? ' ■

. ~ Jan path. New Delhi -- > > i 'i

.IBy;.-Advocate - Shri K.C. DrGangwanl)
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£ • Hon" ble Mr . S. R, Adiae, Vice ChairmanCA)

Applic^t

Respondents

K  Applicant impugns seniority list dated ZZkSkSS

-r..CAn.Devurc^- A--1 ) ■ and - seeks restoration of seniority list

dated 21 *2^86 CAnnexure A~5) vis-a-vis third respondent

..with ; . all consequential benefits. He also impugns

respondents' order dated 10.6^96 (Annexure A-3) in so far

..as it - relates to respondent piOkS and seeks a declaration

that he is entitled to be promoted as Woi'ks Assistant

.„,,Grade.-TI..:: in place of third respondent ordered on 10.6.96,

with all consequential benefits. ..

.We have heard applicant s counsel Shri



AvK.Behra and respondents counsel Shri. K. C. D. Gangwani.

1*?
None appeared for respondent .no. 3. although notice has been

'  ̂,..:.,,3er.yed,,MPOj>_him ,.as.far back as J 996. ..- .

3.._ Admittedly, by the seniority list of 21.2.86,

the „..w;..applicant . ..was shown senior::^ to': respondent no. 3.

Respondents contend that this seniority list was erroneous

. _,,arid . to correct the same, they have issued revised seniority

list on 22.9.95 placing the applicant junior to respondent

™D.0.-3

..Av: r It is woll. sottlod thot alteratioi"! of the

position of a Govt. employee in a seniority list relative

..to .others, leads to certain civil consequences and nothing

has been shown to us to establish, that prior to the issue

. of the ,■ impugned seniority list dated 22.9.95 depressing

applicant s seniority vis-a--vis respondent no. 3, he was put

,to.notice and given an opportunity to represent against any

change in his seniority.
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-Under the circumstances, respondents by

changing applicant s seniority relative to that of

espondent no..3 without putting him to notice, have

/iolated the principles of natural justice and the impugned
: 1

-■;=eniority list dated 22.9.95 to the extent it places the

seniority of applicant below that of respondent no.3, is

•  . -.vji.ot .legally ■;aUi?tainable and is, therefore, quashed and set

I'i a^ioe. If iespondents seek to make any change in the
i

-..u__5eniority of applicant vis-a-vis that of respondent no. 3,
ciftei having already issue the seniority list of 21.2.36,•If



■  o

Jtjiey.„sh.all„do .5:0 joii 1 y•i.Af-teC/^.P.uJtt.iog_.applicant to notice and

by....pO<6^irig a..r, speaking and,, reasoned order^after giving him a

reasonable ̂ opportunity .of -being heard in person.
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6.^ In..„ the result^,, the, OA succeeds and is allowed

,.to._^Jthe„„extent contained in the preceding paragraph. These

directions should be implemented within three months from

,the_;,^date- - of - receipt of a copy of this order. If any

grievance still survives, it will be open to him to agitate

Jihe _::„same -through appropriate original proceedings in

accordance) with law, if so advised. No costs.

(S^f/di^V
.  . Vice ChairmasnCA)

JKilldip Singh)
,Member(J)
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